IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL ¢ EYDERASAD BINCH
AT HYDERABAD

C.A.No,1061/96 Date of Order: 6,9\ 95
BETWELN : —
S.Raja Sekhara Sarmg -» Applicant,
AND

1, The Chairman, AB.C, &
Secretary,Chatrapathi Sivaji
Maharaj Marg, Bohkay,

2. The Birector,
Atomic Minerals Division
Department of Btomic Energy,
Govt, of Indiz, Hyderabad,

3. Sri N,Sreenijivasa Rao,
Chief Administrator & Accounts Officer,
Atomic Minerals Rivision, Begumpet,
Bept, of Atomic Energy, Govt, of
Indi=e, tyderabad,

B, Asst, Administrator Officer,
Grade-I11I, Dept. of Atomic Energy,
Atomic Minerals Division,

Begumpe t, Hyderabad-16,

5. The Chief Administration & Accounts
Cfficer, Atomic Minerals Bivision,
Segumpet, Dept, of Atomic Energy,

Govt, of India, Hyderabad, »+ Respondents,
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Cﬁh{pSel for the Applicant »o Mr,Kilakshmi ndrasimhs
™~
Counsghm\for the Respondents v Mr,V.Bhimanna.
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HON'BIE MR, JYsr0p 5.C. SAKSENA : VICE-CHAIRMAY (MEMBER.J)
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Hone for the applicant, bm,?ﬁkﬁnéyanna, learned standling

' s ~
counsel for thg respondents, L
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2 The applicant challenges the order dated 15:;?;3“‘\h“

transferring him from Viszkhapatnam to Jamshedpur, e
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-power of judicial xx review in transfer matters ig

‘indicated that they are wholly unfounded and the.
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The applicant preferred'a representation against the

transfer order which has been considered and rejeq
by the authorities. The applicant is working in

post which has All India transfer 1iébility. It §

well settled by the Hon'ble Supreme Court that the

limited. The Tribunal czn interfere with the ord

of transfer only if there is violation of statutex

rule or is vitiated by malafides. No violation of

statutery rule is pleaded, The allegation of maIL-

fides against Respondent No.3 are much teo vajue

in . : : :
and/the erder rejecting the representatien it has

applicz=nt has been warned to refrain frem making §
allegations against superiors. The applicant ha

already jeined at Jamshedpur.
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3. Thg 0.2a.,has virtually become infructpous.

Even otherwise the 0.A., lacks merit and is dismi
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(B.C.SAKSENA,J
VICE-CHAIRMAN,
ALLAHABAD BENCH.’
MEMBER (J)

No cests.

Date: 6th Beptember,1996.
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Dictated in open Court.
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Copy te:-

1. The Chairman, A,E,C. & Secretary, Chatrapathi
Maharaj Marg, Bembay.

2. The Diréctor, atemic Mimerals Divisienm, Dept.
Atemic Emergy, Gevt. ef Imdia, Hyed.

3, Sri, N.Sreemivasa Rae, chijef Administrater &
officer, Atemic Minerals Divisien, Regumpet,
Atemic Energy, Gevt. ef India, Hyé.

4. Asst, Administrater Officer, Grade-II, Dept.
Energy, Atemic Minerals pDivisien, Begump et,

5. The Chief administratien & Acceunts Officer,
Minerals Divisien, Begumpet, Dept. of Atemic
Gevt. ef India, Hyé. :

6. One cepy te Sri, K.Lakshminarasimha, advecate

7. One cewy te Sri. V.Bhimanna, Addl, 7GSC, CAT

8. One cepy te Library, CAT, Hyd.

9. ‘One spare cepy.

sivaji

of

hcceunts
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of Atemic
Hys.

Atenic
Energy,
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